FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
VEMB LIFESTYLE PRIVATE LIMITED OPERATING IN
MANUFACTURING OF WEARING APPAREL EXCEPT FUR APPAREL AT
MUMBAI, MAHARASTRA
Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN/ CIN/ | Vemb Lifestyle Private Limited
LLP No. CIN: U18101MH2005PTC154498
2. | Address of the registered office Gala No.13A, 1st Floor, Zakaria Industrial
Estate, Marol Maroshi Road, Andheri (East),
Mumbai, Maharashtra, India - 400059
3. | URL of website Not Available
4. | Details of place where majority of fixed assets are | Andheri, Mumbai, Maharashtra
located
5. | Installed capacity of main products/ services NL.A. as the business has no operations
6. | Quantity and value of main products/ services sold in | NIL
last financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available financial |Sending request by email to
statements (with schedules) of two years, lists of vemb@resolvegroup.co.in
creditors are available at URL.:
9. | Eligibility for resolution applicants under section |Sending request by email to
25(2)(h) of the Code is available at: vemb@resolvegroup.co.in
10.| Last date for receipt of expression of interest 03/03/2025
11.| Date of issue of provisional list of prospective | 13/03/2025
resolution applicants
12.| Last date for submission of objections to provisional 18/03/2025
list
13.| Date of issue of final list of prospective resolution 28/03/2025
applicants
14.| Date of issue of information memorandum, 02/04/2025
evaluation matrix and request for resolution plans to
prospective resolution applicants
15.| Last date for submission of resolution plans 02/05/2025 (Estimated)
16.| Process email id to submit Expression of Interest vemb@resolvegroup.co.in

Sd/-
Anurag Jain

Resolution Professional, Vemb Lifestyle Private Limited
IBBI Registration No: IBBI/IPA-001/1P-P01049/2017-2018/11732
Registered Address: 1401 Oriental Heights, Sector-44, Plot-158, Seawoods West, Navi Mumbai,

Mabharashtra-400706

Communication Address: c/o. Resolve—IPE Private Limited,
Office No. V-3073, Akshar Business Park, Sector-25, Vashi, Navi Mumbai-400705

Process Specific Email ID: vemb@resolvegroup.co.in

IBBI Registered E-mail: ipanuragjain@gmail.com; AFA Valid upto: 30/06/2026

Date: 16/02/2025; Place: Navi Mumbai
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\” 'ﬂ'l M E D LA B S LI MITE D & CIN: L45209MH1981PLC023923 FORM G
vs e OWc BEc. 4 Ml s ey, GO 5 fmata VEMB LIFESTYLE PRIVATE LIMITED OPERATING IN
Regd. Ofios: PLOT NO. TB-AKE L::ral::?:;ﬂ:w;:hﬁﬁirq KARNATAKA., INCHA - 585403 Vivimed w EO8%) I NORPATE RS UMD TIORS SRS T RIS @17 BRI s AL AT (AT
. Som, 71 PPN regichbbint s = : Tel No: 022-4223 3333 APPAREL AT MUMBAI, MAHARASTRA
EXTRALT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND NINE IO D I A C wiww. zodiacventures.in Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
MONTHS ENDED DECEMBER 31, 2024 RS 1o bl YEMTUWRES LTD email id: info@zodiacventures.in (Insolvency Resolution Process for Corporate Persons)Regulations, 2016
 Ouarier Ended _ Hing Manths Ended Previous MY e/ ol i P s K P TR T e RELEVANT PARTICULARS
PARTICULARS :IE:HI 0RO | A e | kaam '“’;:'ﬂ:f;g;d Extract of Statement of Standalone & Consolidated Unaudited Financial Results for the 1. TName of the corporate debtor along | Vemb Lifestyle Private Limited
e —p—— e = T Guarier Endad Deadmiber 31; 2024 (i Inikans) | with PAN/ CIN/ LLP No. CIN: U18101MH2005PTC 154498
2 Net Proft for the period belore i (5753} | (514,11) (1660.0) (2636 12) (524759 |(4562.29) - Guarter Ended Nine Months Ended | Year Ended 2.|Address of the registered office  |Gala No.13A, 1st Floor, Zakaria Industrial Estate,
3 '.-'n.-:'.ll.-l i it o Extroendirury fectis 2 s e : S o ; f Particular -Dec-24 | 30-Sep-24 | 31-Dec-23 | 31-Dec-29 | 39-Dec-23 | 31-Mar-24 Marol Maroshi Road, Andheri (East), Mumbai,
s il o vt O i il i Gl il s b TUn-audiled)| [Un-audited)|[Un-audited)] [Un-audited] (Un-audited]  Audited Maharashtra, India - 400059
4 Net Froft fof the pericd afie ta ' (5A7.53) | (B14.01) 150400} {2636.12) (507079 | (4544 51) Consofidated 3. | URL of website Not Available
s i o i e 1_| Total income from operations 72.23 | 5997 610] 133.10] 77.24[ B3.26 4. | Details of place where majority of Andheri, Mumbai, Maharashtra
5 ofi siior tax (e E-ncessions ' 2 | Profit before Exceptional ltlems & Tax 25.70 58.45 5.34 B3.85 75.04 B0.30 fixed assets are located
TEtEnie 1 3 | Prafit befora Tax 3L 70 CH 4R 5.34 8385 75.04 2030 5. | Installed capacity of main products/services |[N.A. as the business has no operations
PSTSE1 (14,18 KB0NB07 (300690 [SUTDAG): loea ) 4 | Met Profit after Tax 1927 | 4391 245| 6289) 56.16| 38.47 6. | Quantity and value of main products/  |Nil
oo thi ponod aftributabls i 5 | Total Comprehensive Incoma after tax 21.54 3479 3.21 2630 60.84| 549.08 services sold in last financial year
WA 3 §I:1u:l'5r ShaIrEE EJas_rlal — 37590 ( 37590 37590 37590| 37580| 375.80 7. Number of employees/ workmen Nil
*. t rva
{EEEDR| (BSA4| TEEADA] 1G5EDA | jE5NDH. | 1RAA.2E aﬂfg;: ;:n m?”ﬂ:?é;" H?E?;ﬂf:shﬂ;;:?%F 8. |Further details including last available|Sending request by email to
Fevakmtion Resorve) and Non FII'F'-'-'i':ILiE- SRl bl iy " > i | 1 _ _ _ financial statements (with schedules) of vemb@resolvegroup.co.in
H at shaown @ e Audfied Balanoe Sheet - A = two years, lists of creditors, relevant dates
P Shiase o~ 2 mich _ : : B LERmings ey Shane. o B, 1 each) : | SEETn S IO = - for subsequent events of the process are
- II: 0T 0.A o I i 0 :“--'ff' Basic 0.06 0.0 0.01 0.15 0.16 1.46 available at:
woT] Dlurted 0.06 0.09 0.01 015 0:15 1.46 9. | Eligibility for resolution applicants under section |Sending request by email to
1, KEY HUMEENS OF STANDALONT RESULTE ARE A3 UNDER (Rs in lakhsj e Bariiciar 25(2)(h) of the Code is available at: vemb@resolvegroup.co.in
PARTICULARS ]1-11:;'!':;;“';1 = H;T?ﬂ'm;]?;:ﬁy::::;; Nn-. Btaielona 10.| Last date for receipt of expression of interest| 03/03/2025
Unaudiind Unmadted Usasudiied| Unsudited | Unadied | 10t 1 | Tatal income from operations T 7223 s&oar 6.10] 123.10] 77.24| B3Z2B 11.| Date of issue of ;l)rqvisionallilist of 13/03/2025
. Tt oemes s Cosmslions 11| SIR01| 371280 810280 NOOIT10 | 187871 2 | Profit before Exceptional Iltems & Tax 2570 | 58.45 534| 8385 7504| B0.430 prospective resolution applicants
Paarl Prode /¢ Lok) batore T BT A | (U 2 Y VTR I T ) A0 | (A0 _;3__F'r-:|!I1 boefora Tax 23,40 BH.45 5.34 BI85 75.04 Eiﬂ'_Er.i 12. LE.St (i.ate f(t)l' Smel.strl]lpft 18/03/2025
Nt Profin | (Lows) aftee tan BT AR) | (496.29) {1810.80} (TT.50) (408.50) (4438 10) 4 | Met Profit after Tax 10.27 43.91 D45 6280 56.16| 38.78 objections o provisiona’ 1S
T i Beaetal i 5 | Total Comprehensive Income after tax 1927 | 4391 245] 6289 5616 53658 & Ef(j:pzfc'tfvsgfe%gﬁ‘tﬂsat ;glicams 28/03/2025
o g s e gy oyl B s g P Vg b Fa it g s o ARty gl Notes: 14.| Date of issue of information memorandum, [02/04/2025
e e wiile ] osults we avaslsbin on fe Sinck Escrange webste (@ www Laeniibe sam and s reaeeia.om 1. The sbove |5 an extract of the detalled format of Quartery Financial Resulls filed with the Stock Exchanges under Reguiation evaluation matrix.and request for re_solution
T (e p— T 33 of thie SEBI (Listing Obligations and Disclosure Reguiremants) Reguiations, 2015, The full tarmat ol the Quarterhy plans to prospective resolution applicants
D wwail @ i by R RillEE # Ml MEEAg Ga FI at 1I.rl I'~ d Lnb- .LI. Ill*;.:i Financtal Results is available on the website of Stock Exchang i.e. www.bseindia.com and on the website of the Company 15.| Last date for submission of resolution plans {02/05/2025 (Estimated)
=1 vima mie f ~ b, -
’ e e W zediatyeniures.in For Zodiac Ventures Limfted 16.| Process email id to submit EOI vemb@resolvegroup.co.in
Place: Hyderabad S0 Anurag Jain
Dale: 14022025 el tog Pice: Mumosl Jimit Shah Resolution Professional, Vemb Lifestyle Private Limited
- : Managing Direéclor Date: 14-Feb-25 Managing Director IBBI Registration No:IBBI/IPA-001/IP-P01049/2017-2018/11732
Registered Address: 1401 Oriental Heights, Sector-44, Plot-158,
Seawoods West, Navi Mumbai, Maharashtra-400706
Communication Address:c/o. ResolvelPE Private Limited,
GENTERAC TEEH HDLDGIES LIMITED Office No. V-3073, Akshar Business Park,
Sector-25, Vashi, Navi Mumbai-400705
CIN: L1T231MH1283PLCOT 1875 . Process Specific Email ID: vemb@resolvegroup.co.in
Registerad Office : 307, Regent Chambers, Nariman Paint, Mumbai, Maharashira, 400021 FORM INC-26 . IBBI Registered E-mail:ipanuragjain@gmail.com;AFA Valid upto:30/06/2026
Email ; investors@centerac.in - Websile : www. canterac.com [PurSl(JIant to Rultg 3§) F({)f Ithe ggﬂp])anles \‘ Date:16/02/2025; Place: Navi Mumbai
e e e e e e e e e e b et e e e e . i i ncorporation) Rules,
Statement of Unaudited Financial Results for the Quarter & Nine months ended BEFORE THE CENTRAL GOVERNMENT \ /
S5t Dacambar, 2054 REGIONAL DIRECTOR,
(¥ in Lakhs, unless otherwlse stated) {except per equity share data) NORTHERN REGION
] B i ER T In the matter of the Companies Act, 2013
Quarter ended Ming months ended | Yoar ended ' i
Section 13(4) of Companies Act, 2013 and SPRINGFORM TECHNOLOGY LIMITED
ot Particulars i o b sk A i Rule 30(5)(a) of the Companies (Incorporation) {Formerly known as Mew Sagar Trading Company Limited)
NG. December, | September, | December, | December, | December, | March, Rules. 2014 Lot Bletidetn B bl ol toisentc Roinndl ol B ity
A . T . x = e 2 AND Regd. Office.: 58, Dedhia Industrial Estate, 2nd Floor, Opp. 5. V. Road, Dahizar East,
{Unaudited) | (Unaudited) | {Unaudited)| (Unaudited) | {Unaudited)) (Audited) (Formerly Known as Towa Sokki Limited) In The Matter of AN3 TECHNO POWER Mumbai 400068, Tal.-022-20306301
1 | Tefal Income from A 1245 33,45 6643 4584 T202 CIN : LTO100MH1993PLC394T93 LIM!TEP (CIN: U31909IMH2022PLC380783) E-mail: cx@springform.com, Website: www.springformtech.com
Operations {Nef) Regd. Office : A-309, Kanara Business Centre Premises CS Ltd., Link Road, ?gwgétz R;ﬁﬁfﬂggfﬁ 3hizg3+ﬁk|:(|us Un-Audited Financial Results for the Quarter and Nine Manths ended 31st December, 2024
2 | Net prafit ! (inss) far the (B.13) B.0e 072 L. .07 16.85 Laxmi Magar, Ghatkopar East, Mumbai-400075. | TEL: {91) 22 216 46000 ’ : Part | (Rupees in Lakhs)
ariod {balora Ty : . y ’ : |[COLLEGE, KANDIVALI (EAST), MUMBAI Quarter Quarter | Nire Morths]  Year
F'Eme et ki Website : www.shraddhaprimeprojects.in 400101 Ended Eaded Eaded Ended
Emlirdinm ;tﬁ:mﬁ_l Email: shraddhaprimeprojects@gmailcom W | (Applicant) PARTICULARS 31-03-2024 | 31.03-2024 | 39-03-2024 | 39-03-2024
= , ' TR = = = [Notice is hereby given to the General Public (Audited) | (hudifed) | (Audited) | (Audited)
¢ N:_' ﬂll r[;usrziml;}'m B 602 0.7 an w07 16:35 STATEMENT OF UN-AUDITED STANDALONE that the aforesaid Company proposes to make| {7 | Tatal mcame from operztions (nat] a8 10 138 551
e il o L an application to the Central Government T, e o
Ext,epln:u_r!a: i AND CUHEGIJDATED FINANCIAL HEEULTS (Regional Director) under Section 13(4) of the : ?EIPTT"'LDS_E] ;-::_Ihrl.'.pf;n,r
Eximordingry flems) FOR THE QUARTER AND NINE MONTHS [Companies Act, 2013 seeking confirmation of A ) - -
4 | Mel profit / (foss) far tha (B.13) fi02 .72 26,60 4.07 17N alteration of the Memorandum of Association of Sxlraordmary hems £.75 8,10 -85.50 0
period after Tax (after ENDED DECEMBER 31, 2024 the Company in terms of the Speciall |3 | Net Profy (Loss) for the period
Excepltional andor p . 3 [Resolution passed at the EGM held on 15" day belore tax (afer exceplional and! or
Extraordinary items) Blased on the re::nmmendahmjﬁ of thg Aucﬁitl C_ﬂmmattee_. the Board of of February, 2025 to enable the company to Exbaondinay iise) 75 A10 85 50 0
5 | Total Comprehensive (B.43) E12 0.7 2680 417 71 Dlrgntnrs Frf Mfs. Shraddha Prime Projects Limited (“the Compa rr'_u..r“? al | |change its Registered office from the State of| 3Tz Froral Loss) for T pariod afier
Income for the perind their meeting held on February 14, 2025 have approved the un-audited Jj |Maharashtra®tothe “State of Uttar Pradesh’. s - .
a ry PP . o ax [ aflar axceplbional and’ ar
{Comgrising ProflfLoss) standalone and consolidated financial results for the quarter and nine [ [0 Person whose interest is likely to be Exdr hoen B e
for the pariod (alter tax) affected by the proposed change of the| | | E#fraordinaryitems) | £75 80| B850 0.0
Ianj alher ::nn-{;;r;_;hgngi.-u maonths ended December 31, 2024. [registered office of the company may deliveror| | & | Total comprahensive mcoma for the
income (after tax)) The aforementioned financial results are available on Company's website ngfeogohf’shg‘:"ngggﬁg;ssesrbd bg’rt;%g'ztefzg period {Comprising Profit! (less) for
& | Equity Shase Capital 19035 110.35 110,35 110.35 11035 11035 at https:/ishraddhaprimeprojects.infinvestor-relation,php and can also be l |72, stating e e of maher Inforec) the period (afier tax) and ofher )
T | Other Equity . : : . - | (108.04) accessed by scanning Quick Response Code given below: and grounds of opposition Either on the MCA-|  |— _Eff:jn_[f;]@.btllf.-a_!.pcnmg_[j.'-_tl.er_ tax)) | 000 000 00 0.00
& | Emming Per Share 21 portal (www.mca.gov.in) by filing the| |© | PP Equity 5’13_”3' Lapaat
(Face Value of Be 1L asch) Investor Complaint Form or to the Regional {Face value Rs. 10V- each) 5 5 5 5
Base (in Re) (0T 008 001 0,24 0.04 046 Director, Western Region, Mumbai with a copy T | Other Equity 0 i i 0
' o e ' L il Zh of this notice to the applicant Company at its|  [& | Eamings Per Share (of Rs 10i- sach)
Diluted (in Rs.) 0O {105 .04 024 .04 R ] Registered Office situated at B 803, Alpine ,hmﬁmmﬂmﬂ\jmmwﬁm-
Notes: Tower 2, Samta Nagar, Near Thakur College, IEasu: ' ; T TE Ty 0
1 & The above un-audied results have baen reviewed and racommended by the Audt Commitiee and approved by Kandivali (East), Mumbai 400101, within ey == e = Ty
board of direclors in their mestings held on Feburary 14, 20025, 14(Fourteen Days) from the date of publication S 18e, D 1780 181 5L
b Thess resulls have been prapared i accorance with Indian Accountng Standards as prescribed wnder Section ofthis notice. Notes: S . .
133 of the Companies Aet, 2013 read with Ruie 3 of the Companies {Indan Accounting Standarnds) Rules, 2015 and Fora;d or:j bifll;lfoiithe 1 Eﬁmﬁ fEﬁlf:: HEETT r':f':'-FEﬂ by W*E-’;d; Cammithze have been faken on record by
tha Comparees (Indian Accounting Blandards) Amandmant Rules, 2016, oard of Directors e Hoard 3115 e eting hetd on TainFednarny UL,
€. The audl as fequined under Regulaton 33 of the SEB (Listng Obligation and Disclosure Requirements) Reguiations, AN3 Techno Power '-'m'stgld 2 Tha previous perods figures has been regrouped and reclassifiad whare ever necessary.
2015 has heen compleied by the sudsors of e Compeny and they heve expressed a modified conclusion h 3 Tha abave is an axfract of tha detailed farmat of Cuarkerly and Mine Months Financial Results
2 The full format of the yea-':'ler'-ned Financia ﬂe&uhﬁsivaﬂsbﬁ%n e 'ﬂZE:i[&ﬁ of the stock &I:nar.ges & Place: Mumbai Pﬁ:gggﬁggiﬁg filed wilh the Sock Exchianges under Regulakon 33 of the SEBI {Listing Otligations and
waw.bseindia.com and Company’s websile www.centerac.com . ’ _ Disclosure Requirements] Fegulations, 2005, The full formsat of the Cuatery and Hall-Yeary
For Centerac Technologies Limited = 23:1& 15--0 220?)825 dhura A D"r.' 09576216 Financal Results are available an the Stock Exchange websiles La, www bseindia.com and
gdi. Sudhir Mehta : Vchzss. ddunéa .t].ra cropﬁ is, Companies Website | & www springormtech com
. SABEEN MOHAMED 1QBAL Place : Mumbai Managing Director - V. mangareddy, seriLingampatly For Springform Technology Limited
Place: Mumbai Whole Time Director & Chief Financial Officer Date : 14/02/2025 DIN: 02215452 K.V.Rangareddy Telangana, 500032 India Sefl-
Date; Feburary 14, 2025 DN: 03557534 Paramjeet Singh Chhabra
Placa: Mew Delhi Director
Data: 14.02.2025 DiN: 00153183
VINCENT COMMERCIAL COMPANY LIMITED SWAN ENERGY LIMITED
CAN MO L5130 00WH1332PLC 204950 . .
Regd Office : B-11/12, EHIWANDIWALA TERRACE, GROUND FLOGR. (Formerly, Swan Mills Limited)
PRINCESS STREET, MARINE LINES, MUMRAI - 400002 Emall id ; vincant cotS82@gmad com Corporate Identity Number (CIN): L17100MH1909PLC000294
2 3 r» = I RA-LARH] Phone: 022-40587300; Email: invgrv@swan.co.in; Website: www.swan.co.in Regd. Office: 6, Feltham House, 2" Floor, 10, J.N Heredia Marg, Ballard Estate,
Comespondng | Yemwdae | Yearkdek - _ _
L _ racodog | Smcnwendsd | Ooursshe | Spreshr | Pravious l. EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE Mumbai 4&“893 Tel: +9122 40582309' Ig!’_‘- L171@"°'V'“19°9"Lc°°°294
m Particulars L manks 1 merths i the F"E'!.I:‘I.IE currant P':!-'J:! '.l'IEFI'E'ﬂ:I'.S year QUARTER AND NINE MONTHS ENDED DECEMBER 31 , 2024 epsite: www.swan.co.in cmal . |anrV swan.co.in
r-_nna.; ared . !,’Eﬂ.:' 3’:11, ;E.r.a'-.rl?-: : P"r:E'1 . (RS in Lakhs, except per share data) POSTAL BALLOT NOTICE
| (el | (OO0 | (ILTRI0ZY | QUIINRY | (RNAR0EY | {MaR0M) Dear Members
i - : [Unaudilad) | (Unaudied) |  (Lnsalied [Urmuding | [Unsafied Aodied| uarter |Nine Months uarter . o : , . .
o o "jzfgi"r'e":E:“ h e e el T i U i IR i C:anded ended Qended NOTICE is hereby given that, pursuant to and in compliance with the provisions of
o Fi e - — e | — f 1 ; Section 110 and other applicable provisions, if any, of the Companies Act, 2013 (“the
e nnli':';';f;i:;?ff;lﬂq — e LR 3?2? - ;Eg; i 12355 i g;?g: Particulars 31/12/2024 | 31/12/2024 | 31/12/2023 Act”), Rules 20 and 22 of the Companies (Management and Administration) Rules, 2014
" Tatal incama from Crarations (nal) TIEDE | 19081 | 19291 | 95548 | 35766 | 6640 (Unaudited) | (Unaudited) |(Unaudited) (“Rules”), Regulation 44 and other applicable regulations of the Securities and Exchange
2. | Expenses S ' 1 T | ST i - Total income from operations 377 658.33 16.00.164.68 |1.65.446.45 Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015
{a) Cost of Materials consumed ' =l = = | =[] - . Net Profit / (Loss) for the period Y T T (“the SEBI Listing Regulations”), including any statutory modification or re-enactment
ib) Pirchase af stack-in-trads fore Tax. E ional /or E . , 11 5 1.48.479.9 5 5 thereof for the time being in force, Notice has been sent to seek the approval of the
ich Changss in Inventones of inished goods, (before .ax, xceptional and .or xtraordinary items) ,10,682.66 | 1,48,479.28 3,392.89 members of the Company through the Postal Ballot process via e-voting for passing the
wark-in-progress and sfock-inrade” : ; . : : . Net Profit / (Loss) for the period before tax resolution set out in the Postal Ballot Notice.
Iid:ll-lfm___p IG.'g:EIE l'!Ejr'.E::ll:-'iﬁ:.:!::F:En‘I;E ,l - 13.89 10.03 T.0% 35,50 2258 7105 (after EXF:eptlonaI and/or Extrfaordlnary |tems) 1,10,682.66 | 1,48,479.28 23,392.89 In accordance with the exemptions granted by the MCA and SEB', the pOStaI ballot
e e : : : : : : Net Profit / (Loss) for the period after tax notice, along with ballot forms and prepaid business envelopes, are sent to the members.
: 5:1 Oier sapanses{An liam xcaedig 10% of the toial (after Exceptional and/or Extraordinary items) 56,194.87 | 89,675.20 | 21,999.06 Consequently, members are required to vote solely through e-voting on the proposal set
e i b i e e e Total Comprehensive Income for the period outin the postal ballot notice. The Company is pleased to provide the e-voting facility for
saparately) 20,34 B517 95,96 138,78 584 | 46320 [Comprising Profit / (Loss) for the period (after tax) members to cast their votes electronically. Detailed instructions for e-voting are provided
 Total Expenses | 4520 9530 10385 | 17438 | 23603 | 535.15 and Other Comprehensive Income (after tax)] 58,690.29 | 92,721.38 | 22,103.84 in the notes to the postal ballot notice
3. | Profit/ {Less) from cperafions before other income - . Equity Share Capital (Face value of share Rs. 1/- Each) 3,134.57 3,134.57 2,639.17 The Company has engaged services of National Securities Depository Limited (‘NSDL),
- __:'U; 'f:':?r:: exceplional tems (1-2) | d2@s| el 2832 | 7RO0Z | M9AY | 3178 Reserves (excluding Revaluation Reserve) as shown in for the purpose of providing e-voting to allits members. Members are requested to note
e jﬁnl I:ll_ al ftems s S ] SR e e A the Audited Balance Sheet of the previous year ] . ] that the e-voting shall commence on Sunday, February 16, 2025 (9:00 a.m. IST) and end
v} TTOUL |LOSH VUMM N Aeaies Tolre e el | Ay | kbW | e | Pk | e . L1 Earnings Per Share bef traordi it on Monday, March 17, 2025 (5:00 p.m. IST). Members are therefore requested to cast
6. | Tax expense B2 840 708 1950 3243 518 arnings Per Share before extraordinary items their vote et later than 500 - )
: ; - - - ! et 17 B B L o . . . :00 p.m. IST on Monday, March 17, 2025 to be eligible for being
T. | MetProfi | [Loss) from ordinary achviies after tax (58] | 2467 | 19.21 | 2124 |  SBEZ. | g7 | 2667 (of Rs. 1/- each) (for continuing and discontinued operations) considered. failing which it will be considered that 1o vote has been received from the
B, | Extraordinary ibams [nal of tax ¥ expanse Lakhs) | 36 | | S| - | . 1. Basic: 18.72 2058 8.38 b ’ g
. | Net Profa/ (Loss) for the pevad (T+é] | 2467 1921 91 | &BE2 | BT | 2662 5> Diluted: 18.72 9 58 gag | [ Members. , , ,
10, Share of Profit ( (loss) of associates * ; ; ; ; i - , “ wraordi " In accordance to MCA Circulars, the Notice of Postal Ballot along with Explanatory
11, Minonity intarest . 1 g | = | : Eamings Per Share after extraordinary items _ Statement has been sent via electronic mode on Friday, February 14, 2025 to all the
12 Met Profit ! (Loss) after tawes, minonty interest and share (of Rs. 1/-.each) (for continuing and discontinued operations) members whose names appear in the Register of Members/Register of Beneficial
_ ofprofit | loss) of assocates (8+10+11)° | W4T | 1831 2124 | 5SB52 | B | 26E2 1. Basic: 18.72 29.58 8.38 Owners as on the cut-off date i.e. Wednesday, February 12, 2025 and whose email IDs
13.| Paid-up equity share capital 2. Diluted: 18.72 29.58 8.38 are registered with the Company/Depositories. The Voting rights shall be reckoned on
{Faca Valuge of the Shanrs shall be indicated Rs,1/-aach) 58 67 b8 57 58,57 5B.5T 5B 5T &6 57 id- i i -~
i Etiree Pad St pare s ety i [t i = IIl. EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR THE QUARTER g‘r‘]’l;’i‘;]dogs value OT e shares register 'r’;:“(frggg”ﬁftﬁ?geeg’:gg?gﬁ\j;f]‘t')‘e‘r’;':fat‘h"e
{of ¥ __ /- each) {notannualised) AND NINE MONTHS ENDED DECEMBER 31, 2024 (Z In Lakhs) : - L - oo
- 2 S ST = : = T ] o0 | T ’ Company or in the Register of Beneficial Owners maintained by the Depositories as on
I:b:: D"uw u' 4 u 4-3 ndabj 1'Du 1 4;; 5 4;: Quarter [Nine Months| Quarter the cut-off date will be entitled to cast their votes. A person who is not a member as on
o %éming; e e | A=l il 2 | 2 | | : . ended ended ended the cut_-oﬁ date.sh.ould accordingly Freat this notice for information purposes only.
{ol ¥ - each) (nol anmualised) Particulars 31/12/2024 | 31/12/2024 | 31/12/2023 The brief description of the agenda items is as under:
ey Eﬁ'ﬁ,e el | e e L [ e (Unaudited) | (Unaudited) |(Unaudited)| | Sr-No. | Resolution Description
(40} . . .
R i R iis 4 o e 1 Appointment of Mr. Jayaramakrishnan Kannan (DIN:- 06551104) as an
See socompanying node lo the Fmancizl Resulls 042 134 0. 36 1.00 144 045 Turnover 3,213.30 11,785.32 6,934.60 Independent Director of the Company
gt 2 - PR R ' ' ' ) ' ' Profit Before Tax 288.35 941.33 30.44 : : ' : :
H':-?EF'_"EEUE'""‘*--ﬂﬁE ofconsalidated results Profit After Tax 157 26 503,72 36,00 The Board has appointed Mr. Jignesh M. Pandya, Proprietor, M/s. Jignesh M. Pandya
'jF.-.tI.I:I'.'H finanicial result for the quarter énaded 315t Dec, 2024 have baen raviewed and the baard of director al there frespectve mealing hald on Not . . . g‘ COt.., I?rac:clcmg Cdomtpanyt/hSeFt):re:alr)é(II\I/I.tNo. 7346_andfC_P N(:j.t731 8),to "‘:Ct as the
14th Fab 2024 ote: crutinizer, for conducting the Postal Ballot process, in a fair and transparent manner.
EI §ta:-,3:-';_y'.-'~llﬁﬂn_rsr.arm-egarrf_uilntlla limitieg re'.'E-.:-ﬂ‘:tﬂesef:r'anr:lﬁr%u:arﬂ Ihe_.'r_e:prue:unlsl_mqlm-"aad _ —— a. The above Unaudited Consolidated Financial Result of the Swan Energy Limited (Formerly known as The Scrutinizer will submit his report to the Chairman or any person authorized by him
%;E;E;‘::E?gﬁE;'{t'-:rﬂ:;rﬁr'5?‘5*“’ ended 31st December, 2024 along with Limited Review Report & Declaration has been-approved by the Swan Mills Limited) for the quarter and nine months ended December 31, 2024 have been reviewed after the completion of scrutiny, and the results of voting by postal ballot through the -
4) The above financials 25 0n 31/12/2024 have bean prepared as per lhe applicabiity of INdAS, by the audit commitee and thereafter approved by the Board of Directors at the respective meeting voting process will be announced by the Chairman or any person authorized by him, on
£} Unquoled Invesbments as stated in the Snancias are valued al cost. held on February 14, 2025. or before Wednesday, March 19, 2025 and will also be hosted on the website of the
&) Shor term & Long Term Loan & Avances ane payable on demand and are valued at cost. b. Previous period's/years figures have been regrouped or rearranged whenever necessary to make Company www.swan.co.in besides being communicated to the Stock Exchanges
71 The financial resultof the company have been prepared with india accounting siendands nofified under saction 133 of the company act 2013 resd them comparable with current period. Depositories and Registrar and Share Transfer Agent |
=3 A i ] barm: il Joft bi reguilafions : . . . . . .
:Jlllprrzf;;l';;;:!; ;#;:gdﬁ:iﬁ;ziﬂ;;:;;lﬁf??dzl?lI—E?rgl;'il:!Elri:5:;1?.:j.:ﬁlﬁli:;:Iil;.:nra{;digllzr{lnuusl'rer|I| *and has only one repariable segment ¢. The above is an extract of t,he de_ta"ed format of financial results for the, Quarter and Nine Month In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
i accordance with IND as 108 Operating Segment ended December 31, 2024 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Shareholders and e-voting user manual for Shareholders available at the download
%) As per reguistion 33 of 3EBI {listing obiigations and disciasure requirement] Regutation 2015 the company has opted to pubksh quatarly and Obligation and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly and section of www.evoting.nsdl.com or call on: 022 - 4886 7000 or send a request at
E'E'._arlg.rml!duea_st._anlnr;e?ﬁxllrl ok N . Nine Months ended December 31, 2024 Financial Results are available on the websites of the Stock evoting@nsdl 06 in B '
() Previcus periods figure have baen regmcped whereaver necessany B confirm o fhe cumant pancds classification. Exchange(s) i.e. www.bseindia.com and www.nseindia.com. and Company i.e. www.swan.co.in L. By Order of the Board
FOR VIMCENT COMMERCIAL COMPANY LTD For Swan Energy Limited For swan Energv lelted
CHAMTIAL JARY _ Sd- Deepesh Kedia
DATE : 140212025 (DIRECTOR] Place : Mumbai Nikhil V. Merchant Place: Mumbai (Company Secretary)
PLACE : MUMBAI DAN : DOT41589 Date: February 14, 2025 Managing Director Date: 14-02-2025 Membership No: ACS 34616
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MINORITY COLLEGE

TEACHING POSTS (SHIKSHAN SEVAK
FROM THE ACADEMIC YEAR 2024-2025

AL ", Shiromani Gurudwara Prabandhak Committee’s
f % GURU NANAK KHALSA COLLEGE
%, ‘ OF ARTS, SCIENCE & COMMERCE (AUTONOMOUS)
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. AIDED SECTION . et e e
Subject No. of Posts Full/Part-Time ¢. |eiharen @ew 2u(R)(Ud) 3ad 7| vemb@resolveqroup.co.in A2
PHYSICS 02 FULL-TIME SFoTRTTET Tl Ikl el gI? el wega
CHEMISTRY 02 FULL-TIME 0. w’e‘a iRl FRENGRAl 3iiH|03.03.2024
SHCCIE L FULL-TIME 99. | Ha gad ankrid agrd aidl ufita [93.02.2004
HINDI 01 FULL-TIME v i
COMMERCE 01 FULL-TIME 9. | aregran adiar and He wvvaE 3|90 .03.2094

The college enjoys Minority status. The above posts are opentoall.
Quialification:

i

v R

93, |der o AR afoe Tk mid)2c.03.203u

F. 3. SIBITAT 308 &., HUABRAl dellfelds SBMUR D AT FIifed oRTacba 3@ard (¥ada) IE forspt wueidl
amcrrga https://www. geellmlted com/uploads/gee_reports/2953e4d3f30ac4d0e0f17chb1ce57 1a2d.pdf 31T Jjas
i UaHUS of dadee www.bseindia.com 21 3UcteE] 3.

ot JFhragal Riseereren Rforere s gar, 3mdl TER Ja Fa @, d forpy snelia fFae Rl (RIsR) &6
Xhdl B SHIE U Bl Adid:

Qualification and salary will be as per the rules and regulations | |aw
prescribed by Government of Maharashtra. Applicants already
employed must submit the application through proper channel and must uli¥e ezl Reis
account for break, if any, in their academic career. Application form for | |qu_|zwma siven sefiewomm idm Bais 0%.04.2034 (3REHE)
the above postis available in our college website www.gnkhalsa.edu.in. | [qg [aiamms e mevarl s 4 919 | vemb@resolvegroup.co.n
Download the application form and send us the duly filled form with self-

attested copies of mark sheets should reach the Principal, Guru Nanak
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